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No.. 1676 (2)/XVII-V- i—1 (KA} 15;1995
Dated Lucknaw, Aug*uff 25, 1995

IN pur&uanoa of tha pru\rmon‘s of clau (3} nf Amcla 313 nt‘ th: Coastitution of
In-.d:a, the Governor is paasa-d to ordar tha pih‘l:uatmn of ths followiny En: slish translation of
tho Bengal Agra ¢ Aur Assam Cl\?il eray ilaya (Uttar Pradzsh Sinshodna A1 Ariprrak |
-'Ugbandh} A.dhlm}'am, 1995 Uttar, Pradnsh Adhiniyam Sankya 25 of 1995) as passed by the
Hlta:,gradcshLeglshture and assented ’rn b}' the Premdent on August 24,1995,
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THE' BENGAL AGRA AND' ASSAM CML C{]URTS (U'ITAR R

PRADESH AMENDMENT AND ‘SUPPLEMENTARY PRUWSIDNS] it
ACT, 1995
AHR i 3 (U. P.. Act no.25 of. 1995)
z {Aa pussed by ‘the Uﬂar Pl‘adaah Il'i‘e‘ytsl#m)‘ '
o & : AN e
- ACT

fur:&er to mﬂeﬂd the Bengal, Agm and .{ﬂam ‘{Z‘iwf Caurrs Act, 1837 in
itr épplicationto-Uttar 'Pradesh. #

. IT 1S HEREBY enaﬂged in the Fort:.r-smth Year of thﬁ Re:pubhc of India as~
WL _follﬁws — ;
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{1) Tl:us At;t may be called the Bengal Agra and Assam le Courts.  Short title, m -
(Uttar Pmdesh ‘ﬁmendment and Supplemeﬂtanr Provisions) Act, 1995, andtmmmmm-
=3 men

{2} It shall ex.tand to thu whola of Uttar Pradesh,

4.41'

(3} Itshnll mmn intu fam on Iauuarg 13, 1995.

2 In the B‘:uﬂal' ﬁgra and Assam Cmi Courts Act, IEE? hereinafter ~ Amendment of
{ - peferred to as the prmclPil Act,— ?ﬁ?m' i
.. (a) in: Sections 3,4, 6, 10, 11,13, 18, 21, 22, 23, 24 and 25, for tho
words “Civil Judge” and “Cw:l judgas” wherever occurring, the ]
vwords “Civil Judge (Senior Division)” and “Civil Judges (Senior
~ Division)” shall respactmljr be subsrimted

(b) in Sections. 3, 4,13, 19, 21, 22, 23, 24 and 25, for the words
: “Munsif® and “Munsifs” whetover occarring, the words “Civil
o oy Fedge (Junlor Division)"”, I.nd “Civll Judges (Junior Division)” shall
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5 11 L ,Transfer of proeeedmgs on va office of CI
- Division) ‘ P TEER T )

e

18 - thent of orxgmal Jurxsdlctxon of Dlstrlct or Civil Judge (Semot |
o Dmsxon)

19 Extent-of Junsdxctlon of Clvﬂ Judge (Junior Dwxsmn)

21  Appeals from Civil ’Judges (Senior Division) and Civil Judges A
(Jumor wasxon)

22 Power to transfer to Civil - Judges (Senior Dmsmn) appeal from
“Civil Judges (Junior Division) . *

23 - Exercise by Ciyil, Judge (Semor Dmsxon) or Civil Judge (Jumor
‘divxsxon) of Junsdictlon of Dlstrlct Court in certain _proceedings -

g 25 ' ’ PoWer to. mvest le Iudges (Semox;i DlVlS;on) and le J d dgosf"'i

. (Juaior Dmsnon) W1th Small Cause’ Court\gunsdlctxon

W 3. With eﬁ”ect from the commencement of the Bengal ‘Agra and As$am |
provisions - Civil Courts (Uttar' Pradesh Amendment and Supplementary Provmons)
Aet, 1995 any reference to the Civil Judge oF Munsnf in 3—

(a) any Uttar. Pradesh Act

- (b) any Central Act relating‘ to“matters in reSpect of wlnch the State |
Legislatuge pagypqwqrs 1o m&ke law&..,, _

(¢) any notxﬁcatlon, order, scheme, rule, regulaﬁon or bye-la.w
issued or made under the Acts referred to in clauses (a) and (b) ; or

(d) any rule Amade by the’ ngh Court nnder Artwle 227 of g_tbe
Ceanstitution,

,‘;,...,a o e '\ ~
.

shall be construed as reference to the Cmf Judge (Senlor Dnnsmn) or le
Judgo (Jumor Dmsxon), as the case may be” :

:':g and W 4, (1)The Bengal, Agra and Assam Civil Courts (Uttar Pradesh Amend- U, P, Ordl.
: iment and Supplementary Prov1sxons) (Second) Ordmance, 1995 is hereby ‘nance no. 17
repealed.. . ¢, of 1995

@ Noththstandmg such repedi’f anythmg done or any? actlon takeﬁ '

under the provxsxons of the prmcxpal Act, as_ amended by the Ordinance.”

referred to in sub-section ¢1) ‘or Bengél: Agra ‘and: Assem Civil Couris (Uttar ~

Pradesh Amendment and Supplementary Provisions) Ordinance, 1995, shall, nU' P-I?;_d‘;;
be deemed to have been done or takén utider-the provisions 'of the COTIespon-' of 1995 -
dmgprovxsxons of the principal Act, as amended by this Act, as 1f the provx- i

sions of this Act were in force at all materxaf times. = g

By order.
N K NARANG
Pramakb Sachw._j




